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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUV'MATI BENCH: 

Original ~Applecation Nji,  

Mise',  Petition 1\10:  

Contempt Petition No: 
Revi lew A Pple cation. No: 

'APPlecants: 	7-  -r,~  I,, 

Res Pond an t, s :  

-AivicAe for the Applecants:_ 

JAIYO,caie for the Respondants.-- 

Y 
No t -t!~ 0 If t I -  ~eRe~j i s-  t rY_j —Da t e 	 r;_~e 0 rG e 07 	 Tri7uq=A 

_-A 

	

30.542003 	Heard *. N.K. Baruah s  learned ms 1 ~aj)6Ixation is 11A 
'ic,  counsel for the applicant. 

Put up again on 3.,6.2003 for PIP: 
admission. ~ 

de" 1po.,W,) No. ~6'.04_4t ~ l  
Outed .... ... 

MWAb= Vice-.chairman 
el 	mb 

	

1 3.6.2003 	Heard Nx. N.K. Baruah, learned 
counsel for the applicant and also Mr. S  

,, Sarma, learned counsel on behalf of Stand- 
ing counsel for the Railway. 

Put up again on 27.6.2003 for 
admission. In the meantime,, the Standing 
counsel for the Railway may obtain instru'"!II ,  
ction on the matter. 

Vice—Chairman 
mb 



O-A- 115/2003 

27.6.03 	put up.again on 2507.03,for admission 

and to enable Mr S-Sarma x  learned .  counse l 
for the respondents to ~ obtain necessary 

instruction. 

Vice-Chairman 

P9 

	

25.7.2003 	Present The Hon'ble T&. N.D. b.ayal, 
Administrative rvbmber.' 

List again on 1.8,21 003 for 

admission.:' ,  

Wmber 
mb 

	

1. 8~ . 2)003 	The matter pertains to admisibility 

of correcting the name of the applicant 
which is pending here since PA.3y, 2003. 
The Railway-c ~ounsel was requested to obtain 

instruction on the matter. Put up again on 

29.8.2003 to enable Yx, S. Sarma,, learned 
counsel for the railway to obtain necessary 
instruction on the matter or to file 

written statement,, if any. List on 29.8. 

2003 for further orders. 

Vice-Chairman 

mb 

29*8,03 	Heard learned counsel for the parlLies. 

Issue notice on the respondents to 
show,cause as to why application shall 

not be admitted, Returnable by four weeks. 
,j~ qO  

~4rP- 6arma learned counsel for the 
Zp- 	 resp*' ondent accepts notice on behalf of 

the respondents, 

Vice-Chairman 
Im 

Nt, 



26.'9.204,31"'  Put up again on '31.10.2003 
-for admi.s .sion on the ,prayer of learnedi 
Icounsel for the arl )clicant, 

Vice-Chairman 

31.10-2003 	 Four weeks time is allowed to 

,the rdspondents to file written state-

ment on the prayer made by Mr-S-Sqrma, 

learned counsel for the respondents. 

List the case on 9.12.2003 for 
admission. 

',bb 
	 Y 
	 vice-Chairman 

1.1.2004) 
	

List the case on 3.2.2004 for 

admission* 

Member (A) 

-X(O - W 

1 
	

q 2L, L 

bb 

5. 3. 2 CICA ~ On. the plea of counsel for the 

respondents f our Weeks time is allowed' 

to f ile written Aatement #'!  List on 
7.4.2004 for admission* 

(A Wmbe ~r 
mb 



O-A-115/20.03 

Office Note 	Date 	 Tribunal'.s Order 

7.4.2004 	 The Q.-A, is admitted. Fourveeks 

Itime js t.41,lowed .  to the respondents to 

Ifile written statement. IV ", 	
I 	

k 
List On 12.5*2004 for wtttten 

Istatement* 
I 

Member (A) 

bb 

12.5.21,04 	Prese;It k, The Ho n b1'e Sri Mukesh 
Kumar Gupta, Memb er 

2-0 
The Hon'ble Sri K.V, Pr 
dan, Member (A) *  

Heard Mr. S. Sarma, learned 

A_7  04o 	 counsel for the respondents. Orders 

A-9 	 passed separately, 

Membf~r. (A) 	 Member . (J) 

mb 



 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAMTI BENCH 

O.A.111WW.No. L;  ,  L 	115/2003. 

 

I-ATE OF DECISION 12*5*2bO4o 

Zeaur Rahman 

TE FOR THE ..ADVOCA 
APPLICANT (S) 

-VERSUS- 

Union of India & Orso 
...... 	 ..... RESPONDEmr(s) 

	

!I 	Mr, S. Sarma 
FOR THE OADVOCA~l E 

RESPONDENT(S). 

THE HON'BLE MR. MUKESH KUMAR GUPTA, JUDICIAL Ma4BER* 

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER* 

	

1:0 	Whether Reporters of local papers may be allowed to see the 
judgment 

	

2 1~- 	To be referred to the Reporter or not? 	 /VIV 

Whether their Lordships wish to see the fair copy of the 

	

I 	Judgment ? 

Whether the judgment is to be circulated to the other Benches ? 

Judgme--rit delivered by Hon'ble Member0J) 



CEI\Tf RAL ADMINISTRATIVE TRIBUNAL 
	

Y 
GUWAHATI BENCH 

Original Application Noe 115/2003. 

Date of Order : This the 12th day of May, 2004, 

THE HON'BLE MR. MUKESH KUMAR GUPTA, JUDICIAL MiMBER, 

THE HON'BLE MR* K*V. PRAMADAN, ADMINISTRATIVE MFJ-1BER. 

Mr, Zeaur Rahman 
S/o Late Abdur Raly,-tan 
Resident of Majbat,^Town 
P.O. & P.S. - Majbdt/, Dist. - Darrang, Assam. 

* . & Applicant. 

) ' ~ By Advocate Mr, N,K, Baruah, Mr. H. Rahman. 

I 
- Ver su s - 

1* The Union of India, represented by the 
Secretary to the Goverment of India, 
Ministry of Railways, New Delhi. 

2* North East-Frontier Railway, represented 
by the General Manager (P), N.F, Railway, 
Maligaon, Guwahati. 

3, The General Manager (P), N.F. Railway, 
Maligaon, Guwahati. 

4. The Divisional Railway Manage r-  (P) v ,  North 
Eastern Frontier Railway, Alipurduar (W.B.). 

0 0 * Respondents. 

By Mr. S. Sarma, Railway counsel. 

0  R  D E  R (ORAL  I 

I., SRI MUKESH  KU14AR  GUPTA,  MEMBER  (J)  : 

In this application a direction is sought to the 

respondents to correct the applicant's name in the service -

records as it appears his name has been wrongly noted in 

the service book as 'Zur Rahman" instead of I zeaur Rahman'. 

It is stated in the application that as per the direction 

issued by the respondents, the applicant submitted an 

affidavit dated 28.04. 	declaring his name as 'Zeaur Rahman. 

Contd .... 2 
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The only controversy raised in the application 

is mis-spelling in the applicant's name.. Notice ~. was 

issued to the respondents on 29.OB.2003. No reply has been 

filed by the respondents.' The applicant has retired from 

service in February, 2002. In view of the above, it appears 

that the name of the applicant needs to be corrected in 

the service records as 'Zeaur Ral-rnan l ., maintained by the 

respondents. The respondents are accordingly directed to 

correct the name of the applicant as 'Zeaur Rabman'. 

It is made clear that by this . present order, there 

will be no change in the existing right of the applicant. 

The application is accordingly allowed. No order 

as to costs,, 

% 

-27,z 
K-V. PRAHLADAN 
	

UK4SH KUMAR GUPTA 
AD14INISTRATIVE MhZIBER 
	

JUDICIAL Mla4BER 
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IN THE'CENTRAL ADMINISTRATIVRIBUNAL: - :GUWAHATI BEN H::: 
GUWAHATI 

(An application und,dr Section 9 of the Administrative 
Tribuna1--.Act-.-1-c~85.)----J, 

U,A,No. 	 /2003 

Mr. Zeaur Rahman Applicant. 

-Versus- 

'Union of India & Ors. ... Respondents. 

SYNOPSIS OF  THE CASE 

Memo - of Ap2lication  - 	Application is against the 

inaction of the respondents in 

not correcting name of the appliT 

cant in the service records. 

Annexure-1 	 Ir 	Affidavit of applicant correcting 

his name dated 28-4-92. 

Annexure-2 	 Paper publication by public 

notice regarding correction of 

name dated 10-10-92. 

Annexure-3 	 Representation for correction of 

name dated 19-12-97. 

Annexure-4 	 Certificate by Ministry of 

Railway with correct name. 

Annexure-5 	 Gazette Notification dated 

2-11-2001 regarding correction. ~ ,-. 

of name. 

Annexure-6 	 Representation dated 14.12.2001, 

for correction of name. 

Annexure-7 	 Pleader notice for correction 

of name. 

- X  - 



 

to 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH-. GUWAHATI. 

0. A.  No. 	~ 	/ 2003 

Mt. Zeaut Rahmati. 

 

Applicant.' 

-versus- 

Th e Un j on of In di a & oth ers. 
Respondents. 

S.I.N0. 
INDEX 

Page  No. 
Application 

Verification 

Annexure — 

(Affidavit dated 28-04-92) 

Annexure — 2 

(PapeypubJication dated 10-10-92) 

Annexure — 3 

(Representation dated J9-12-97) 
t 0 Ai in exure — 4 

(Ce.t1ificate by Ministry of RJy 

Ann exuye — 5 

(Gazette notification dated;"2001) 

Anney-ute — 6 

(Representation dated 14-12-2001) 

Annexure — 7 17 'D  

(Pteadet Notice) 

Filed by: 

Advocate. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

(.'jUWAHATI BENCH -. <-'7UWkHATI. 

An application undet Section 9 of the Administtative 

Tttibunal Act, '1985. 

Otiginat &ppticationNo. 	2003 

Mt. Zeaut Kahman. 

S/O - late Abdut Rahman. 

Resident of Majbat Town, 

P.O. & P.S. - Majbat, Dist. - Dartang, Assam. 

A 	A. qRlicat 

-Verm'- 

The Union of India, represented by th e 

Secretary to The Government of India. Ministry 

of Railways, New Deffi. 

North East-Frontier Railway, represented by 

the General Manager (?), N. F. Railway, 

M a]' igaon, Guwahat i  

The General Manager (P), N. F. Railway, 

Majigaon, Guwahati. 

The Divisional Railway Manager (?), North 

East Frontier FajJway, Alipurduar (W.B.). 

... Respondents. 

PARTICULARS  AGAINST-WHICH THIS APKICATION IS 

MADE.- - 

This application is made against the 'inaction of the 

respondent authotti tti es 'in cortecting the name of the applicant 

which has been wrongly tecordedin the,,-  -- ~ I r ~ er 

2. JURISDICTION  OF  THE  TRIBUNAL 

Contd.. 



~V 

.1 

.41 

The applicant declares that the subject matter against 

which the relief is sought for is,  within the Jurisdiction of this 

Hon'ble Tribunal. 

LIMITATION:- 

The applicant declares that the application 'is within the 

period of limitation as prescribed *in Section 21 of the 

Administrative Tribunal Act, 1.985. 

4. 1 ~ FACTS  OF THE  CASE -.- 

	

(i­~. 	That the applicant is a cittizen of India and permanent resident of 
M ~jbat  Town, P.O. & P.S. — Ma:.Ibat in the district of Dattang, Assam. 

T~e applicant is a retired Railway employee. 

(tii) That the applicant states that when he was *initially appointed in 

tile India Railway under Attipurduar Division, in the service records 

maintained by the N.F. Railway authorities, the name of the app lie ant 
wis wrongly recorded at-, 'Zur Rahman', son of late Abdut, Rahman 

i0tead of 'Zeaur Rahman' son of late Abdut Rahman. 

(ii~i) That the applicant states that only 'in the year 1.992, the applicant 

	

h  ~ 1 	
r-- 

ad come to know that his name has been wrongly recorded as 'Zut 

R.,&'hman' instead of 'Zeaut Rahman'. 

	

(i ~~ 	That the applicant immediately on coming to know about the said 

error apprised the respondent authorities regarding the wrong recording 

of,  the name of the applicant 'in the service records. Accordingly, the 

re ~ipondent authorities *instructed the applicant to -submit an affidavit to 

prove his actual name and by an affidavit dated 29-04-92 the applicant 

delctared that his teat name is 'Zeaut Rahman. 

	

i 	A copy of the affidavit dated 28-04-92 is annexed as 

ANNEXURE — 1. 

	

Oi 
I  ) 
	That, thereafter ift pursuance to the affidavit dated 22-04-9 1", the 

'The Assam Tribune' dated applicant also made a paper publication in 

A-1.0-923  Wherein the applicant had deJated that his name has been A 

	

1. 	 1 corrected from 'Zur Rahman' to 'Zeaut Rahman'. 

Contd.. 



A copy of the paper publication dated 1.0-10-92 'is annexed 

ANNEXURE —  2. 

(vi) That the applicant states that as no action was taken by the 

dent author't' respon 	i tes to correct the name of the applicant in the 

1! official records 'in the year 1.997, the applicant agatin filed a 

i representation before the Divisional Railway Manager (P), N.F. 

~ Raltway — the Respondent No.4, dated 1.9-12-97 for correttion of his 
I~ name. AlongvVith the said application an affidavit was also filed. 

A copy of the representation dated 19-1.2-97 'is annexed as 

ANTNEXURE — 3 

J (vtiti) That the applicant states that inspite of the said teptesentation 
and requests made by the applicant before the respondent authorities, 

the respondent authorities did not take any action for correcting the 

:1~ name Of tile applicant 'in the service records. 

(vitit') That the applicant states that A  in the certificates issued by the 

Government of India, Ministry of Railways, the name of the applicant 

has been correctly pronounced and spelt as "Zeaur.Rahman"'. But In the 

service records of the applicant his name has not been corrected by the 

respondent authorities and the applicant continues to be spelt wrongly 

as 'Zur Rahman' 'instead of 'Ze;aur Rahman'. 

A copy of one such certificate issued to the.applicant by 

the Government of India, Ministry of Railway 'is annexed 

as ANNTEXURE —  4. 

I (t'x) That the applicant states that by a notification published in the 

Assam Gazette dated 'r d  November 2001, the applicant declared that 

his name has been corrected from 'Zut Rahman' to 'Zeaut Rahman'. 

A copy of the notification dated 2"' November 2001 

published in the Assam Gazette is annexed as ANNEXURE 

Contd.. 
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(x) That the applicant states that the applicant had come to the end of 

his service career and when he was in the verge of tits retirement from 

service, the applicant submitted another representation before the 

Divisional Railway Manager (P), N.F. Railway — the Respondent No.4 

with a prayer for correcting his name from 'Zur Rahman" to 'Zeaur 

Rahman' 'in the service record-.. The said representation of the applicant 

was received and forwarded by the Respondent No.4 to the concerned 

authority for necessary action. But theteafter no further action has been 

taken by the Railway authorities to correct the name of the applicant In 

the service records. 

A copy of the representation dated 14-12-2001 is annexed 

as,  ANNEXURE — 6. 

(xi) That the applicant has retired from service i 	February  2002 but f =--.  --~ 11 
even after more than I year has elapsed from his date of re itemet.f. 	V/  

',-% ..+ '--~ --XA 
from service 	which 'is a fault on the part of the respondent authorities 

and the 	applicant is not at an; fault and the 	applicant has 	also 

submitted the necessary affidavit and corrections regarding his correct 

name which ought to have been taken note of by the respondent 

authorities for correcting his name. 

(xtt") That being aggrieved by the inaction of the Railway Authorities 

to correct the name of the applicant in the service records, the applicant 

issued a Pleader Notice to the Divisional Railway Manager (P), N.F. 

Railway, Attputduar (W.B.) under whom the applicant last served 

before his retirement to take necessary steps to correct the name of the 

applicant in his service records. But no action has been taken by the 

authorities till today, and no reply has been given by the respondent 
:t=t=1 

authortittes regarding any 'inability to carryout the said correction. 

A copy of the Pleader Notice *is annexed as ANNEYURE — 

7. 

5. 	RELEIF  SOUGHT  FOR-.- 

The respondent authorities may be directed to correct the 
-- =5~E 

name of the applicant 'in the service records as per the jTiAav t—Sand 

nottees submitted by the applicant in support of tits correct name. 

Contd.. 



6. 	The above relief is sought for on the following among. other -.- 

GROUNDS .  
M For that the name of the applicant having been wrongly recorded 

i n the service record-. by the respondent authorities, it is the duty of the 

t~espondent authorities to correct the same after 'it has been brought to 

t ~ he knowledge of the respondent authorities by the applicant. 

Therefore, the inaction of the respondent authortities,  'in not cottectine 

11 the name of the applicant 'in the service records tis very much arbitrary 

ji a~ d sheet negligence on the part of the respondent authorities. 

B) 	For that the wrong recording of the name of the applicant in the 

service records beting entirely the fault of the respondent authorities, 

the respondent authorities ought to have made the necessary corrections 

immediately after the same was brought to the knowledge of the 

respondent authorities by, the applicant. Therefore, the inaction of the 

teapondent authorities 'in not correcting the name of the applicant in the 

service records is,  very much illegal, arbitrary and sheet negligence on 

th' part of the respondent authorities. 

C) . 	For that the applicant having submitted the necessary affidavits 

, and documents 'in support of his. correct name, the respondent 

authorities ought to have believed and relied on the same for correcting 

the name of the applicant 'in the service records. But Ihe 'inaction of the 

~ite-4ondent authorities in not correcting the name of the applicant 

1wtongty recorded by the respondent authorities in the service records is 

iltqal, arbitrary and discriminatory. 

~',D 	For that after the wrong recording of the name of the applicant in 
It 
h e, service record-. has been brought to the knowledge of the 

respondent authorities by the applicant, the respondent authorities have 
1 	11: 
ne-~er expressed their *inability to correct the same. -fhetefote, the 

inaction of the respondent authorities *in not correcting the name of the 

a vticant in the service records 'is very much illegal, arbitrary and sheer 

hegUgence on the part of the respondent authorities. 

E) 	For that, for the. wrong committed by the respondent authorities 

the l iapplicant should not be 'made to suffet. Thetefote, the inaction and 

Coutd.. 

41 
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n-P.vtt'zr;ncf.- attitude of the respondent authorities i I 	in not correcting the 
nam,,~ of the applicant in the -service records vg unwarranted and 

uncalled for and it has discriminated the applicant. 

-es that the matter regarding which the 11 	That the applicant declat 

present application it-, made is not pending in any other Court. 

Particulars of the Batik Draft/I.P.O. in respect of the application 

fee. 	I P 0 N 0 — 00  6f  L~ C~ (~'-o  

Index is enclosed. List of documents as per Index. 

V  E  R  I  F  I C A  T 1  0  N 

1, Mr. Zeaur Rahman, son late Abdur Rahmati, aged about 60 

'
years, resident of Majbat Town, P.O. & P.S. — Majbat, District — 

-- am, do hereby declare and verify that the statement,--, made Daff ang, Ass 

I 
in V af agtaph s 	~-D 	 of the application are correct and 

true to my knowledge. 

Wv- 
And I sign this ver'ficat'on on th's the Z49 day of May, 2003. 

Signature. 

V14  

Cnntd.. 
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Guivahat' i,jhe ~ ' 27th August 2001 

SHORT TENDER NOTICE 

Scaled tender affixing Court Fcc rtamps of Bs.8.25 (Rupecs t4 ight and paise Twenty flve) only in P-2 form with 100 days v'alidity t*or the worl: ruciltioned below are invited from: the 

r  

	

oritractorii registered - under 	buildling Wing A. P.W.D. Class.I (C) categories. and will be received 
ilcby -the unlerslRacd upto 14,00 hotirs on 15th September 2001 and will ,  be opened on'tlje same day at 14-30 hours. If tb c -l lkst date 

0 f 
receiving of tendoribccome a, non-working.day, (licalbe tender papers will be received and opened on the ncx ~ working day. 

Nam- of work : —Rcaovaiion of office of the Superintcrir-len.. ,  of Texes (eredi ~ ) 
, _ I 
Xpkr;~Ili.Ar (Malm Bu1diug 

w i5 h ~Unitnlion watcr gupply.' systcnl.- 
Tcndor V&Iue : ­Ro. A,62,797.00 

PArticalars for the work may be seen in the oft-ice oftbe undersigned during office hours. The tender docu-iiients for submitting the tender& may be seen and obtained by the eligible contractor during office hours 
in tile oflice of the , tinderGign-.d (Building DeGign:Brant;4) fy~m ; 12th - S.-ptembar 2001 to 14th September 2001 upto 14.00 hours on payment )F Rs. l 00 .00,tj~4pt;41,on-i-!hundrcd) -only Pet Gr3 by Crossed I P. 0. duly pledged to the ExccuLive E nglnoer,P. W. D, KArajtir.  B'uilding". Division, Kokraj .;tr. :Af the' last date Of selling of tend-er paper become % non-working daX thAh' the etender paper will be available in tho next working (Ily upt o  12.00 hours. 

Addl. Chicf Engivecr, P. W.-D.,*(Building), 
". 

Assam, Chandmari, Guwahati-3. 

Guw4b&ti, the 30th August 2001 

SHORT TENDER NOTICE 

Scaled tender affixing Court Pee Stamp of Rs.8.25 (Rupees eight and palse twenty-five) only witli a validity period of 180 (one hundred Eig'hty) deys aiv invited froin Registered P. W. D. Building Contractors Clast-I(A 2nd B) for the work "Cotittriictien of Itegional Diagnostic Centre attached to the 
existitig Civil Hospital at Jorhat (under 11th Finatice C"Mmission) under Jorhat Building Div ision as detailed below and will be rcceived in the office of the undersigned upto 14.00 hours ' of 71st September 2001 

- 
and will be -opence. at 11-15 hc-uri; on th.-- same date. 

Narite nr the P ~ojcct' 	 Estimated Amount 	 Class-I 
~ .,Ilstructiou of Regional DiagnusticCentre attacbed 	Rs. 27,14,400.00 	 A & B to the existing Civil Hospital at Jorhat tinder Jorhat 
lluildi!)g Divisioi (Under I I th Finance Corainjs ~ i on ). 

DctAilod particulars rna.y be 	 :1116  tc!Adet P ,-'Pcr may bc issucd to eligible contractor or their authori. ~ed pri, 601) With zVe.ved siRziatu.,c It, ,,,), ) Ii c o 

	

ttOr- Or.' 	of Rs. 100.00 (Rupees one 1111ndred) only per scl 	;'i 	Gtirrent 	CIrc;ssc&I 	 ' (1 11 1 v 	1) , L l., 	̀ cd ;!, favmir 	of' ).""Cutivc; Enninecr Jorhat 	Divisiou, jorhot licill tile cffi,-,e'O; ih(' w:drr_­ _t , n!:d (I)PIM branch) dui-jji,.? ulficc. hours ftoin 19th Suptcnibcr 2001 to 213t Scpj( : jj j L, (r  ~ 
~00 1 (upto12 noon). If for any reason last dtatc for ;5luing or oper.ing of Onider is dcclnrrd n 110 1id"Y', !rndrr pav ,er 'Will be issued upto 12.00 nomilopen on the next workiny day. !VlitniTnt will be made ;4t icr. receipt 4 Administrative approval. . 

Chief* Enginrcr 1-1 . W. D. Buildiije, 
Asgain, Guivahati-3. 

Gownhati, the 28th August 2(0' 1 

EXTENSION NOTICE' 	I'll 'Co.oRIGENDUNI 

It. Is for -et;;xral inforriiatic) , , tl , at tile s* , o,-t N. I.T. invited for the Nvor`- Construclion of repairs B,cnovatlon M~
4 ' 
ith ~ Dirpen;i; ry; All. 13. C. j~jtjj St '~,,ff Quarter at Ti;.-iiiii Bashb.-iri, Duligaon and Kurshakati imd ~ r Dijubri -Upilding D[VJ'3*j, 0rj , Vimbri vidc Ih; ,j offico, ineirm l')~oMI)MAI/2001/2 dated. Ist August 2001 is lier(,, Ly further e?.tcndeud p. INI. o f ' 

optned at the same date and hc-urs. 	
11-th September 2.00#1 znd Nvill. be 

All other terms and conditiviij %vi; -1 be reniain the ;,-,ma jj3 per (lit original ,;Iio!t N.I.T. 

Addl. C 

	

	Engineer. 1). "N. D. Duadding 
Assam, Ginvaliati-3. 

T 

t,'_~rhe 2nd*  Noveinber 200i 

I aw employec  of Rangapara North N.F. R.!.~, ;Ilway have corriceted niy name 
. 

fron, Zur Ralinian to 	 by an affidavit it 'Marigaldoi Court on 28th  April ~1992. 

ZEAUIZI RAWMAN 
GLIWAHATI—Printed and pub)isl lc d b) the Dy. Diic(tor (P. & s.) Dirce l gra l c  of p lg , &I)  

	

Assam Guwnhati-21 (0a;tatte) iNo-87-1-141-31-10-2001. 	
d Sil 
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V'~ 

TO 
The Division0l Rcilw -Y 11CM) Lcr 
L.F. Fay./tlijiurduor Junction. 

ThrouLh 

Sub ;-- ~ 1-1, ayer for corr(.cticn of iay xmwe us ~,caur Fichmsn 
ins teau- -cf  - 2,ur -Hakuasri 

FLef 	 No-I - il bt-l ~~lu/2uul - 
---------------- 

Ir 	
io * uncer with reference to ibovd subject cD6 wy letter 1' 

V 	I 
rc-fercrice I hi-I've the hono 	?to Ftate the followin L--  few lines for 

f&vour of your kind consideraticn vn6 rympathetic look. 

That Cir, from the very beLiiininL my nsme wop. recorded 
wronCly in" the depnrtaicnt of Loilac! ,  us Zur Rahwan. but I &m Zccur-
Rahmon, son of Lste Abour I'ohfian,. workini: under 
FuPervisor !I-Way/111'.6. Iteviously, I severvl times mode curresponclanc 

with my depEirtnent for correctLon of my name, but the Eiame still 

no ,~' yet'done froin your crid. I 

iri this reLtra, I aleu  qubL!d`LtLca vr) fifficevit of ~bnLioldoi 
CoLa, t, thot uy nome is Zeaur hahxici , i j  not Zur Rahman. 

1-1011 i CI-Q irl UC VLrLC of OY rC-tirCWCnt 011 the lost Feb/2002. 

C.,  Sop I once rL,., C,4in request your k-onour kincly to correct wy 
II&OC "I VS 7 C- our Rahmcii, ins-teeci 01' "ur R - haiE~n, for which &ct of'your C. 

kiII6110EE,  1 Ehrli evcr L,.r&tcful to you. 

0 
you, 

Bt te 

.--7 	
L , 
	

. J), ~~ I-A-1 	A-b r I  

Yourp Poithfully, 

SuPlWayt LbL-,.er ISSFVi?-Wby -JR?IIi 
It. F. Fay. 

. 

t 



R EG D. A /D 

To 

The Divisional Railway Manager(p) 
North East Frontier RailWay, 
Alipurduar (w.B). 

Sub 	Pleader Notice. 

Sir, 	
0 

Under the.instiluction of My client Mr, 7,eaur 

RahmAn, SIO Late Abdur Rahman, resident of Majbat Town s  
10 : 14ouza-Orang, P.S.Majbato District -Darrang o  Assam. I r 

hereby give you the notice as follows 

That My, aforesaid clie nt Zeaur RahMan wasR an 

employee of Indian Railway under Alipurduar Division 

and lastly posted as SuPervisor under R ~.ngapara X.p. 
Railway. 

2) 	That in the record m3intnined by the N.F. 

Rai . inay #  my aforesaid client@ s name was wronqly re—COr-ded-J 
as zur nahm n 4,  natead .,of  correct name ZeaUr Rahma n. 

3) Tha .t my afores'aid client during his service  
life more Par tl ~cularly since 1992 onwards made sever2i 

Contd,,,,,2, 

AWOMFOST NA ~ 

tit ", om itA -- 
cl! i, 00 

HAVE A NIG DA ~' 

tole- 

4W 
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2 

.several representatiOns requesting the' authority to 

correct his name and  to record his real name Zeaur 

Rahman in his service record. 

4) 	-rhat my aforesaid client not ,  only made 

r  presentation'bef ore tht authority but also-submitted e, 

several legal documents in connection -with the matter 

of, correction of his name. These are as4ollows s- 

(I) 	An Af fidavi t dtd. 2B. 4. 92 aworn before the 

Judicial magistrate g  lat class,, Mangaldol, 

and a copy of paper publication published 

on the Assam Tribune dtd, 19.10.92 al ~>ng 

with an ap9lication'with a praylar to correct 

hi3 n,vAe as zaaur Rahman in his service record. 

Viat therea!te; in the year 1997 my aforesaid 

client again-made another re.-presentation before the 

;authority with a prayer to correct his nvie in his 

service record as zeaur Raliman and not zur RahMallo An 

affidavit In this regard was also enclose.l. 

That inspite of aforesaid repre-sentation 

and reaquest made by my aforesaid client before the 

authority *  the authority i.e. the Railway Depirtment 

Cont.d. 	3* 
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3 

did not take any steps to correct his name from zur 

Raivnan to '7.eaur Raftman in his service record, 

That during'pendency of the matter as well 

as representations made by my clkiaAt Zeaur Rahman e  

is3UGd ;oy tho Secretary Railway Board *  Now 

Delhi provided to my client for his outstamUng service. 

In tile said cartificate although the name of my aforazaLd 

client was written correctly as 7.eaur RahMan but in the. ,  

sorvice record o:9 my aforesaid client th.-It miAtake was . , 

not corrected and remained as Zur Rahman.-I 

That again in the year 1999-2ooO, another 

qortificate issued by the Morth East Frontier Railway 

and signed by tile Gene ral Manager s , provided to my cll ~~t 
fo r his meritorious ser, vice in the 4epartment. In'the 

said certificate also. the-, ,  nmni p. of my af Oresaid client 

has been written correctly as Zeaur Ralunane But the 
A, 

4 

utter surprise ot my aforasaid client hiz name in his 

4ervlce rac6rd was still &e.-malned as zur nahman, which 4. 
was not C01rected as zeaur Ri a'Nnan. 

4 
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~ 4 — - 

Mi 

N 

That UltJJn6tGlYs in the year*2001 when he 

was in tne vercie.. of this re"remeat my aforesaid client 

vid a hi s notice,whic"11 was Publial-Ad on 2nd NOV92001 
%, 	I ~ 	

. a:. ` 1. 	1 ~­ , 	. 1  

in 
. 
the Assam Gazette announced t1hat. his actual.,,~~ rgal maw 

name is zeaur Rahman'and not zur Rahman and he finally 

made his repre3enzaLiOn d td, 14. 1 2, 2D 0 1 before the 

Railway authority along with affidavit and a copy of the 

'Assam GazetLe,and prayed before the ~.jthority to -correct 	V 

his 
. 
name as Zeatir Rahman in-his service record., ~~

Tra it basq, 

been written wrongly as zurRxk Rahman. , 73ut t:Ll1,ttodayj;.n 

correctian name thing has been done by the authority to .. , . 	-e. 	
I 'V  1. 	1. 	! 	'ZI, I '' ~ 

as zeaur nahman in his service record. 	 t 

Therefore@ I hereby requust you kiryjly take 

necessary action immediately to corrtict the name of my 

aforesaid dlient in his service record as zeaur Rvhman 

instead of zur Rahman. 

t That my ef ,=esaid climt, Zeaur naht:tan is no 

only a mploy ,,:,~r of your iz ailwjAy Departnient but al so a 

very prominent person in the state Of Assam. in his entire 

life he SUCC03SfUllY captured serVeral man-eater even at 

the risk of his life$ tnerefoe s  he has been awarded by 

contdo*00050 
A . 



the  State Govto ' as well as Centel GOVt- for his above 

challenging and risky Job which has been 
performed by 

him even at the risk Of his lifG- 

12) 	TI-o t my aforeroaid- cliont has 
already been retired 

from service and if his 'naMe has not been corrected he 
will face great hardship and izrapira ~31,B; loss would be 

call se(I to my client',in resPect of getting retirement 

benefit/pensionary benefit' etc* 

Under tile above f acts and circumstances* 

I-jereby give you tilis'notice %indly taka necessary 

of f ica  cious s tep )  to correct the name Of my aforesaid 

client in 1-as. service record -j s Zeaur 1jahman instead of 

period of 30 days from the- date Of zur iiatvaan within a 
-1foresaid client o.E thi-.3 notice, other -,ji s e I rly , 

ative but to approach the Ippropriate will have no altern 

court of 	to seeit remedy, 

Thanking youe 

yours. faithfullY- 

Advocabe. 

f 


